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BEFORE THE NATIONAL HON’BLE GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

Sukadev Mohanty .... Applicant

Versus

State of Odisha & Others . ... Respondent(s)

COUNTER AFFIDAVIT ON BEHALF OF RESPONDENT NO-08.

I, Subasis Ray, son of Late Shri S.C. Routray, presently working as Dy.
Chief Controller of Explosives in the Petroleum and Explosives Safety
Organization, Office of the Deputy Chief Controller of Explosives, Office
Space-201, 2nd Floor, NSIC -IMDC Building, Mancheswar Industrial Estate,

Bhubaneswar-751010, Dist-Khurda, do hereby solemnly affirm and state as
under:

1. That the deponent is working as Dy. Chief Controller of Explosives in the
Petroleum and Explosives Safety Organization (herein after called PESO),
Bhubaneswar, in Odisha, (herein after referred as the “Respondent No.08”)
and as such fully conversant with the facts and circumstances of the

present case and competent to affirm this affidavit.

2. That the deponent states that he has read over and understood the
contents of the subject of Original Application. At the outset, the deponent
denies all the averments, submissions; statements and allegations made
therein except as may be specifically admitted herein after. Before giving
para wise reply the deponent craves leave to set out the following pertinent

facts for determination of the subject petition.

SMuon\f_n/,
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BRIEF FACTS:

. The Central Government in exercise of power under Section 5 and 7 of the

Explosives Act, 1884 had promulgated the rules namely Gas Cylinder
Rules, 2016 to regulate filling, possession, transport and import of such
gases. The objective of these Rules is to ensure safety of the public
engaged in the activity of filling, possession, transport and import of such

gases.

. That as per power conferred vide Section 6(B) of the Act and in pursuance

of Rule 50 of Gas Cylinders Rules, 2016, the licenses are granted for
import of cylinder filled or intended to be filled with compressed gas, to fill
compressed gas in cylinders, to store compressed gas in cylinders in
storage shed attached to the filling premises, to store compressed gas in
cylinders in storage shed other than attached to the filling premises, to
dispense CNG as automotive fuel from a mother station, daughter station
or a CNG online station therein along with conditions of license as

applicable for the purpose.

Every person desiring to obtain a license to fill and store any compressed
gas in any cylinder shall submit to the Chiel Controller or Controller of
Explosives Specification and plans drawn to scale in triplicate clearly

indicating —

a. The premises is proposed to be licensed, the area of which shall be
distinct colored or otherwise marked.

b. The surrounding area within 100 mtrs. of the edge of facilities
features proposed to be licensed.

c. Scrutiny fees applicable.

the Chief Controller or Controller of Explosives after scrutiny of

specification and plans and after making such enquiry as it deems

A ;,-ﬁt is satisfied that compressed gas will be stored in the premises

e 7 _ o .
f,jpfoposed to be licensed, according to the provisions of these rules
A
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and then the licensing authority shall return one copy of each of all
the specification and plan duly signed by him conveying his sanction

subject to such conditions as he may specify.

4. The licensee after construction of the premises shall apply in pursuance of
Rule 49 of Gas Cylinder Rules 2016 in form C in respect of a license in
form F. The Chief Controller or Controller of Explosives may grant license
in pursuance of Rule 50 of Gas Cylinder Rules, 2016 on receipt of
documents and payment of fees as applicable. The licence as referred
above can be granted if the provisions of Gas Cylinder Rules 2016 are
complied with by the applicant and every licence granted under these

rules shall be subject to the conditions specified therein.

5. The "Compressed Natural Gas (hereinafter referred to as CNG)” means
mixtures of hydrocarbon gases and vapours, consisting mainly of Methane
or suitable mixture of Hydrogen and Methane in gaseous form, which has
been compressed for use as automotive fuel and industrial application and
includes Compressed Bio Gas (hereinafter referred to as CBG). The Licence
to dispense compressed natural gas or compressed Bio Gas in a
CNG/CBG dispensing station as automotive fuel is licensed in Form-G for
filling compressed natural gas in On board CNG/CBG cylinders of vehicle
as automotive fuel in the licensed premises subject to the provisions of the
Explosives Act, 1884 (4 of 1884) and the Gas Cylinders Rules, 2016 made

there-under and further to the conditions of licence Form-G.

PARAWISE REPLY

6. With reference to para 1 to 7 of the Original Application, it is most
respectfully submitted that in pursuant to Rule 47 of Gas Cylinder
Rules 2016, prior approval of specification and plan of premises

proposed to be licensed in Form-G was granted to M/s. Gail India

2

BN

\

ited by the Joint Chief Controller of Explosives, Kolkata vide
oval No: A/G/EC/OR/07/79 (G94004) dated: 15/03/2022.
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A copy of the said approval letter dated 15/03/2022 is annexed
herewith and marked as Annexure-R-1.

. The inter-distances between various equipment’s, storage cascades,
dispensers, buildings and outer boundaries to gas storage units etc.
installed in CNG or CBG dispensing station shall observe safety

distances as per Table 1A & B and II referred under condition 7 of

Licence Form-G.

A copy of the inter distance table is annexed herewith and marked as
Annexure-R-2.

8. The contents of paragraphs are admitted in so far as they constitute

matters of record and anything contrary to the records are wrong and
denied.

9. With reference to para 8 to 18 of the Original Application It is most
respectfully submitted that the Central Pollution Control Board
(hereinafter referred to as CPCB) guidelines, were issued vide CPCB \/>
office memorandum No. B-13011/1/2019-20/AQM/0814 dated 07-01-
2020 and addendum dated 16.08.2021 are applicable only for petrol
pumps/ ROs, where construction commenced on or after 07-01 -2020
and not for CNG/CBG dispensing stations. The contents of paragraphs
are admitted in so far as they constitute matters of record and anything

contrary to the records are wrong and denied.

10. With reference to para 19 to 20 of the Original Application, It is most
respectfully submitted that the incidents referred therein are not

related to any CNG/CBG dispensing stations. The contents of
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11. With reference to para 19 to 20 of the Original Application: it is most

respectfully submitted that this answering respondent has no

comments to offer. Anything contrary to the records are wrong and
denied.

Therefore, it is most humbly prayed that this Hon’ble court may be
graciously pleased to accept the contentions raised by this respondent and

pass such order and/or orders as your Lordship deemed fit and proper for the
ends of Justice.

Wﬁ\
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DEPONENT

g)CAN AnyScanner
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VERIFICATION

I, SUBASIS RAY, the above named deponent do hereby verify that the
contents of the above affidavit are true and correct on the basis of official
record maintained by the Respondent No. 08 in daily course of its business,

no part of it is false and nothing material has been concealed there from.

Signed and verified on this 0 a [k?ypofm , 2025 at Odisha.

DEPONENT




E Anmxure R-1

WA FYEH /Government of Indla
arforey 3R mmm‘ﬂ/wnlulry of Commerco & Industry
AR Tt RAEPYED JR&T WIS /Potroloum & Expluulvun Safety Organination (PESO)
8- a\% s yd, uget wfr
erTal (U.d,)- 700009
8, Esplanade East, 1st floor, Kolkata - 700069

GHAE moil Jlecekolvatadiexplosives govin
AMIPhonell ar Ho 033 - 22486600, 22480427
Td 3IHIEA W/Prior Approval No : AIG/EC/OR/07/79 (G94004) f2iaied 160312022
Jar Ao,
M/s. GAIL INDIA LIMITED,
CGD project office, Hotel Suraj Palace F-100, In,
Bhubaneswar (M. Corp.),
District: KHURDA
State: Odisha
Pin : 751024
W9 /Sub: Plot No, 457(P), Khata No. 619, Mouza Chandrasekharpur Tehsil Bh - 51o1s Bh (M. Corp.), Taluka Bkuv,»m-sm\f (-
Corp.), District: KHURDA, State: Odisha, Pin : 751023 - H fefedl # w1 ofl Afl ) ol M a1 sizur ud sigrem. Ao fadas B g0
-SrFre SR ﬁlpmposed Filling Lum Storage Capicity of CNG/CBG al Plot No, 457(P), Khata No. 619, Mouza Chandrasesnargss

Tehsil -751016, M. Corp.), Taluka: Bhubaneswar (M. Corp.), District: KHURDA, State: Odisha, Pin 757023 -
under Gas Cylinder Rules 2016 - Grant of approval regarding.

HEIUISir(s),

FUUI 1UF 2. 23/02/2022 F I . OIN1010454 1 Tea] TgU H/Please refer lo your application No.OIN1010454 daled 23/02/702¢

vefdd @ AR aRA @ deRu gRusl @ Ravu cufa dsige sivw@ul W omud wefife w1 ¥ W safem arvas
MECI11/CG/Q7NT/MIBBSRICNGI097 feA® 16/12/2021, MEC/11/CG/Q7NT/M/BBSRICNG/097 feIT®  16/12/2021, PID ANNEXURE feams
29/12/2021, ST P T - 3HGA 1 - - Conditions of the Approval:-
The copy of pipeline approval obtained for transferring CNG from origin to the prop premi shall be Layout and instali
of transformer shall be done outside the licensed area complying with safety norms as applicable under the statute. The CHG
decompression unit if any proposed shall be separated from Form-G premises enclosed by an industrial type fence at least 2 metres high
along the perimeter of the safety zone and separate access shall be provided. Further application for licence Form-E&F shall be tubvrm‘v.'
online to CCE Nagpur. DRS/Decompression Unit. The CNG mobile cascade LCV/HCV shall be in drive out position to facilitate immediate
movement and easy escape in case of emergency. The inter safety distances of various equipment's, Compressors, storage cascades
s, etc. i lled in CNG di ing station shall be shown as per Table IA & B and Il and conditions depicted in licence Form-G

under Gas Cylinder Rules 2016. All electrical fittings and in the pr used for and filling of CNG shat
be of flameproof construction conforming IS 2148/IEC 60079(in lieu of 1S2148) approved by the Chief Controller of Explosives and shall be
mentioned in the final drawing. The documentation in respect of CNG Compressor shall strictly be in line with the requirements as laid Sown
in 0ISD-179 and all necessary certificates of conformance from Third Party Inspection Agency including list of all electrical components
used and their approval reference from CCE shall be submitted. The P and | diagram showing all controls from compressor iniet up i
dispenser shall be submitted. The Fire fighting facilities provided at the CNG station shall be as per prescribed scale depicted in Form-G
under Gas Cylinder Rules 2016, OISD 179 and shall be shown in the final drawings. The CNG premises boundary wall of adequate height a~<
length covering the cylinder cascades should be constructed and outer boundary shall be compound wall of 2M height. The Color
photographs of CNG dispensing station laken from different angles duly signed by the authorised signatory shall be submitted Tres
approval does not absolve you from ances from other authorities under other statutes

Eecd wfoai fafad gesifea & sﬂlﬁa? % A 3 =0 1 i ) of <@ 81 SR 3@ & U WauH B »
Rrder fam, 2016 & wid ol & siarla T &3 ¥y PRI awRe wga [T SN/ The layout drawing No Dvnmng 81 nos.
MEC/11/CG/Q7NT/M/BBSRICNG/097 dated 16/12/2021, MEC/11/CG/Q7NT/M/BBSR/ICNG/097 dated  16/12/2021, PID ANNEXURE dates
29/12/2021, showing the details of the proposed CNG/CBG Filling-cum-Storage facilities is approved Conditions of the Approval.-
The copy of pipeline approval obtained for transferring CNG from origin to the proposed premises shall be submitted. Layout and instaltation
of transformer shall be done outside the licensed area complying with safety norms as applicable under the statute The CTNG
decompression unit if any proposed shall be separated from Form-G premises enclosed by an industrial type fence at least 2 metres hugh
along the perimeter of the safety zone and separate access shall be provided. Further application for licence Form-E&F shall be submmes
online to CCE Nagpur. DRS/Decompression Unit. The CNG mobile cascade LCV/HCV shali be In drlvc ou( position to facilitate immediate
movement and easy escape in case of emergency. The inter safety of various

storage coscades.
in CNG ing station shall be shown as per Table IA & B and Il and conduion- depicted in kgence FormG
under Gas l:yllnder Rules 2016 Al electrlcal fittings and equipments installed in the premises used for compressing and filing of CNG shad
be g IS 2148/IEC 60079(in lieu of 1S2148) approved by the Chief Controller of Explosives and shait il-
mentloned in the final drawing. The documentation in respect of CNG Compressor shall strictly be in line with the requirements as fad dwar
in OISD-179 and all necessary certificates of conformance from Third Party Inspection Agency Including list of all electsical companvens
used and their approval reference from CCE shall be submitted. The P and | diagram showing all controls from compressos ket ve i@
dispenser shall be submitted. The Fire fighting facilities provided at the CNG station shall be as per prescribed scale depictest in FomnG
under Gas Cylinder Rules 2016, OISD 179 and shall be shown in the final drawings. The CNG premises boundary wall of adeguate heght and

length coverlng the cyllndsr should be and outer boundary shall be compound wall of IM height The Coler
graphs of CNG station taken from different angles duly signed by the authorised signatory shall be submittesd This
approval does not absolve you from ces from other authonties under othe: statutes
and two copy of each drawing is forwarded herewith duly an(mmml In token of approval After completion of the facktios as pet e aps oot Sawny
you may submit the following documents for Grant of Licence in form 'G' of Gas Cylindors Rules, 2016
1. o % g fercked) o) g ey 0 9 RITTE 331 g vl iR S0EE An application 1o fom ' dupiate sty e s

showing total number of filling Points and (,N(:/LH(; fillod cylinders stored by you (in tuplicate)

2. hﬂ faauEe Fem, 2016 & dEa HAegH A UEA U duerel Ea glann d i d uld ad & o000 @ g g o e T g
2 1A license fee of Rs. 10000/- per year (o be submitted onling through e-payment facihity avalatie v one apphaton s ybitess
Rules, 2016

3. apprfeet v & @) 4 ufaul, grdleon B urar, audad e 131 ald WA EVA copros of 1he tephca of the approved daaeys s s
revision if required in 1/0 of above conditions

4 B a6 Bam 17 b dlgel iaga ) e clioaia 31) 30 v ERY b e & R
aifa v aam sl & A, i AR deppia GRlan Q- SIEN Bio-data ndicating name. qualiication and oxpesence of e corgel
including manager, supervisors and oporator ranpongible for lling snu BOrage Dpetong s eauesd wider tde 1 of e ekt ues
documentary evidence in duplicato

5. arpifed s s ofpar e st Fafo and go @ g R g SR I UL A Contiticate 1o i offact that
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as per approved drawing and complying conditions imposed as above, in duplicate
6. R0 A B Fe Hiew vRATTan AT AT ety ST & [aiedl, U
certificates proposed to be filled with necessary references pe filling thereof
7. T RS iae 3 gual 1 FHIEA 5 9EH & 9w o) e 2 Fee F
make, capacity raling references regarding gpp(oval_.’mm Chief (}onuallerﬂcf Explosives wi

8 T o 7 B 4T X SAIGA & HEH & WY el AR (SR 7] 70 €
from gl of your com| under Gas Cylinder Rules 2016 in dupl
9 %’amﬁmzme%ﬁwm‘?ﬁaﬁm sz wim 3T $19F 3 st vEm | TAF
2 S{iE W) | INOC from the District Magi Authority/C: i of Police under Rule 48 of Gas Cyfin

endorsed by him.(Original + 2 xerox copies)

af S 7 g e few asTee 4 ¥, 9 SRiE GaTse 3137 ot v 9itad & fam 78 #7159 27 Jt. Chief Controller of
Explosives, East Circle office, KOLKATA &! 0] 701 4 #1a6= &</ In case the CNG/CBG facilities are in an existing r&3 plezse 200l lo Jt
Chief Controller of Explosives, East Circle office, KOLKATA separately to seex prior approval for additions aheration in respedt of the revised isyout
drawing.

(FEEE )
(Subasis Ray))
frwres Fas

_ Controller of Explosives
P4 HgF T 7=
For Jt. Chief Ccntru!ler of Explosives
(T.4.)/Kolkata
(3R T 3 e B (R, e au1 7 v & o Ul #A SEEE nitp://peso govin %% 1)/(For more informstion regarding status.fees and other
details please visit our website htip:/ipeso.govin

Note:-This is system generated document does not require physical signature.
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1(b). Composite CN

G dispensing units comprising of storage cylinders, compressor and dispenser integrally
shall be of a type

pproved by the Chief Controller and minimum safety distance of 4.0 m. shall be kept clear all

around the stand alone composite CNG dispensing unit and for other safety distances shall be applicable as given
in condition 6 of the licence.

I(c). The licensed premises shall be used only for the purpose and facilities it is licensed for.

2. CNG or CBG be dispensed only into those cylinders of motor vehicles, which are approved by the Chief
Controller and have passed the periodic statutory tests under these rules conducted by a testing station
recognised by the Chief Controller.

3. The CNG or CBG cascades, dispensers, compressor, piping, and other fittings shall be of a design suitable
for CNG in conformity to the Gas Cylinders Rules 2016 and safety distances shall be maintained as per table |
and II given below.

4. The storage of the cascade of cylinders should be made in a well-ventilated shed having a light roof or

canopy with at least one side open. An area of at least | meter around the cascade shall be provided within the
shed and the same shall be demarcated either by raised platform or by curb wall.

5. In case, the cylinder cascade is mounted on Light Commercial Vehicle, the same shall be made totally
immovable by suitable application of brakes and chokes

6. No cylinder shall be filled with CNG or CBG in excess of the design working pressure

Mter-distances between various equipments, storage cascades, dispensers, ctc. installed in CNG or CBG
dispensing station shall observe safety distances as per Table [A & B and 11
TABLETA
INTER DISTANCES
From buildings and outer boundaries to gas storage units

["Total capacity of gas storage cascade units (in liters) | Minimum distance from buildings and boundaries
| (in meters)
Up to 4500 | 2.5
4500 to 10000 4.0
10000 to 100000 | 10.0
Table I B

Minimum 1.0 m inter distances shall be maintained between two cascades

Note: - If on the side(s) towards boundary of the installation, the clearance as above is not available, the same
may be reduced to 2 meters provided a 4 H-FRR RCC wall of adequate height and length covering the
cylinder cascades is constructed at the boundary and adequate clear space is available on the other side of the

wall.
TABLE I1
Inter distances between various facilities in the CNG fueling station
N Distance from CNG /CBG CNG Storage Outer MS/HSD | Vent of | Filling
No. | (in meters) Compressor ij(i?sl?)(jnsmg Cascade Boundary Dispenser MS /HSD | Point of
1 /g ,
Unit LS v MS/
storage HSD
‘ tanks !
1 CNG /CBG - 3 2 3 6 T-1
compressor (Min-3)
2 CNG /CBG 3 - 2 4 6 4 -do-
dispensing
Unit
3 Storage cascade 2 2 - T-1 T-1 (Min-6) [T-1(Min-4) | -do-
4 Outer 3 4 T-1 - 6 4 -do-
boundary
wall/CLF*
5 MS/HSD 6 6 T-1 6 - 6 -do-
Dispenser (Min-6)
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e
THE GAZETTE OF INDIA : EXTRAORDINARY [PART IT—SEC. 3(1)]
CNG/CBG | CNG Storage Outer MS/HSD | Vent of | Filling
} CBG Cascade Boundary | Dispenser | ysq 1y5p Point sf
| ?J'SPIE"S'"E wall/ u/g MS/
|
| " CLF~ storage HSD
| tanks
‘ 4 T-1 4 6 - 6
(Min-4)
i
7 T-1
(Min-3)

w

IS

Table-l

own as "-" shall be any distance necessary for operational convenience.

curbing platform shall be provided curbing platform shall be provided at the base of the
unit to prevent vehicles from coming too near the unit.

NG or CBG cascade having cylinders of total water capacity not exceeding 4500 liters can be
on top of the compressor super structure. The assembly shall observe 3-meter clearance around and
1 the dispensing unit 2nd it can be reduced to 2 meter as per Note-I of Table — I.

Transport and Highways, Govt. of India.

No motor vehicle shall be fueled while the engine is running and, where the vehicle is licensed for the
eyance of more than six passengers on hire, while any passenger remains in the vehicle.

1gns with the words "STOP VEHICLE", "NO SMOKING", "NO OPEN FLAME PERMITTED",
MABLE GAS", shall be displayed at dispensing station and compressor areas prominently.

All elecinical finings and equipment such as compressors, motors, switches, starters, etc., installed in the
premises used for compressing and filling of CNG shall be of flameproof construction conforming IS 2148/
TEC 60079(in lizu of 1S2148) approved by the Chief Controller of Explosives.

No alterations or additions shall be carried out to the premises without prior approval of the licensing authority.

Smoking, naked lights, lamps, source of fire, mobile phones or any other implements capable of igniting
flammable vapour or gas shall not be allowed inside the premises.

Every person managing or employed on or in connection with the licensed premises shall abstain from any
act whatsozver which tends to cause fire or explosion and which is not reasonably necessary and to the best
of this abilsty, shall prevent any other person from doing such act.

The licensee shall provide at the licensed premises the fire fighting facilities at least as per the following
scale at different locations:-

Location Type of extinguishers

Dispensing Unit 1x10 Kg DCP

Compressor (On-line) 1x10 Kg DCP

(mother station 1x70 Kg DCP

CNG storage 1x10 Kg DCP

Cascade refueling area Ix10 Kg DCP

MCC/Electrical installation 1x4.5 Kg CO, per 25 Sq. M. floor area




